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| TEM NO. 25 COURT NO. 9 SECTI ON XV
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Gwvil)...... /2013

CC 16959/ 2013

(Fromthe judgrment and order dated 08/10/2012 in WA No.641/2012 of The
H GH COURT OF M P AT GMALI OR)

STATE CF M P. AND CRS Petitioner(s)

SURESH SHARNMA

VERSUS

Respondent (s)

WTH 1. A 1 (CDELAY IN FILING SLP AND OFFI CE REPORT)

Date: 30/09/2013 This Petition was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR
HON BLE MR JUSTI CE FAKKI R MOHAMED | BRAHI M KALI FULLA
For Petitioner(s) Ms. Vibha Datta Makhija, Sr. Adv.
M. B.P. Singh, Adv.
M. C. D. Singh, Adv.
For Respondent (s)

UPON

wel |

order

(VI NOD LAKHI NA)
COURT MASTER

hearing counsel the Court made the follow ng
ORDER

I ssue notice on application seeking condonation of delay as

as in the Special Leave Petition.

Tag with Special Leave Petition (G vil) No.20025 of 2011.
In the meantine, operation of the inpugned judgnment and
shal |l remain stayed.

| | (I NDU BALA KAPUR)
| | COURT MASTER



